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THE CNTRAL ADMINISTRATIVE TRIBUNALM 
CUTTACK BENCH, CUTTACK 

	

O.A./A./.A.No ............ 	 .. 1 99 

~LC.,.-.1.1-'l.Applicant (s) 
Versus 

	

.............................. . ....L:c 	E.L>LResPondent (s) - 

Sr N I ibate 

1. l--96 

Orde'r with Signature 

- 

fistraY ¼ 

e ard 	S.ci 	k tad i 	ru 	1ohanty, 

lrneoun:et for the 	applicant ax 	iiri T. 

iath, 	on 	OEtiO ii 	or the senior 	taocing 

oe t for theI 	ntb. 	Tie sirle 

raye r 	2-ri thi,. 	a.i:lic,'tior1 	i 	to direct 

the 	tesporidents 	to c oni.e r 	the 	iat' S. 

ce 	for 	ii 	aep..intnt UJe r re hao ilt:tion 

.:isLce 	c 1.k 	c 	to the 	;Ort 	iKtri 

L)ertii 	JnCh 	:O:)t 	ibtn-r, 	11!Ufl1 

J rnoh PUt uffiec 	ithi: 	cirti1ar tide: 

ra 	 000nbel 	for the applicant . C 

c:plained at lerth the back ground of thi: 

ce. 	Lte 	.rtt 	.nd •, 	died 	in 	h.'rness 

.nd 	ijz 	bD 	.rj 	ane 	i- n,do 

: 	Lied 	for dir a LdiOt 	oL 	in tha 	. Oct of 

ntra 	JEpertci 	.ranCi. 	fort 	abtcr. 

bliCi ouosh 	. 	aro, 	appiicant, 	nac 	,oeen 

d::io 3 auosti•te 	service 	since 	i--195 

to 	l3-1-196. 	nci DLCt 	.te rial 	to the 



IT' 

Fe4at 
No of Date of 
Order 	Order 

Order with Sinaure 

petition sho's 	that the apL:licant's case has oeen under 

active 	consiae ration inasmuch as by Annexure-3, the 

Chief postmaster eneral, 0risa circle, Jhubaneswar 

dicted that all the coTccrned 	pope ts Os the applicant 

should be pressed aane, sent for consioertion, &oplicnt's 
44,10 

reare:entatiori dated 20-3-96 was.disç:osed of. Applicant 

sent 	reresentation on 1-4-96 aloncjwith'a declaratia-i 
I, 

certificate that' he will look ter his 	other. he had 

suoseqintly iiiade t o representations to she Supe rintendent 

of post Offices an the uo ivisiooal In actor of posts, 

iujaga for deciding his Case . He only wants that his claim 

for compassionte appoin- irot should oe expedited . It is ni 

well estaolished chat claia for oo:rassionte appointirants 

are to be considered taking intoacute tinoncial necessity 

ard it is appro1 .ciase that aLectiate SQCr shoulo. ae 

provided to tee applicant ai:c taereiore, I direct that 

Re5anhent No.2, Chief PO5tater Orol, Oris.a Ci rc  1c, 

Jhuoaae7ar should dispose of the clai 	of the applicant 

for cort;assionate aoaoiiAtrnt witsin a aeri 	of three mnths 

from the 	te ot recciat of a so yof this Order. Ar. P radipta 

counsel for the ap•slict has drin my attention 

to tae letter of the 	pots ho.l42 - l-E-Trng hated 

5-8-93 :hereia it is erhasied that ocfore filling up the 

post Oct regular oasis it must ac ensudthat that no 

application sot cor.:asaionate app ointcnt is r- eriding or is 

saticipated. The s imple recest of tee a.PLDI1C ant' s counsel 

is that till the applicant's case iL. corisisered for 

orn ass iCate aapoinr1nt and diap seo. Os finally, no fisal 

orders on recpiar rcruitant to rhe Post of E3 h,JhLrani 
-0' 



(A) 

Seriaj 
Ni. Th D te of Order with Signature 

Office note as to 
action (if any) 
taken on order 

oe Jliaed 

. 	vo rent has aec n iaade in 

the apticacisa that on 1b-7-16, 

Nespondert No.3 requested the Respnient 

4 	iploy cat ulfice r, 	arueep Eapla 

raoo1±ane to 	onsor nanres of candidates 

a Or c one ide radon to the said vacant post 

OL liJ.31 Lj. It is not necessary to go iato, 

the se sits at this se age. 	uliicc it to 

say that the arcessing. slay ae aaone 

out without dis:osing ol the applicant's 

o lairn I or C upass lonate app Oirltje at 

east ia cuestia uay uo oc litled-up. 

rs12 rilcclian ath on uelI oi 

the E>enior 	:andig Oounse I suoiaite that 

once the EJlDy Lent Exehanse is op roached, 

d DE 5. u's orino 	ates , the applicoat' 

request for C Ofl:ide ration shod_ only e 

tar gh such Sponsring and then only the 

recritirig authority oe in a eOsitii to 

a asisise r iis Coee 	a1iaat SLcCt need not ue 

diSC son lit this tuqe. U.A. is oispsed 

at. 

i.he ititioi'r is at ioerty to 

ap roaCh this 	 t,.7hen he teds th Lt 

he has oe• a unjustly de rived or cone lee rat on 

sosointlLent. 

i 	I3R (AJiEL1I.. 2hAL11 Tj) 


